
THE MOTOR VEHICLES (AMENDMENT) ACT, 1960 

No. 5 OF rgGo 

111th March, 19601 

,$n.Act further to arnend the Motor Vehicles Act, rg39. 
BE it enacted by Parliament in the Eleventh Year of the Republic 

of India as follows:- 

Short title I. (1) This Act may be called the Motor Vehicles (Amendment) 
and 'Om- Act, 1960. mencement. 

Sw ~ j - I [ ~ ~ h a I l - ~ c a ~ e - i Z t - d ~  f orci5- 'on such date as the CefitiiiliilT?ov=- 
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et3- - 1939.. -(hereinafter r@famd-= t o a s  7- - (2) and (3) of section 1, the following 
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\ "(2) I t  extends to the 'whole of India except !the State of. i I 4 mmu and Kashmir: 
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VIII shall take effect ib  the State of I 
te as the Central Governpent may, by 
Gazette, appoint; and 

te, Chapter VII of the 
,-sha1-1-1-h-ave* 

Repeals and 3. On the commencement of this Act,- 
savmgs. 

(a) Chapter VII of the Travancore-Cochin Motor Vehicles Act, Tgarancore- 
1125, shall cease to have effect in the territories transferred to the z","$!II:;: 
State of Madras by section 4 of the States Reorganisation Act, 1956, 37 of 1956. 
except as respects things rlone or omitted to be done before such I 
commencement; and i 

( b )  Chapter VIII of the principal Act shall cease to have effect 
in the territories transferred to the State of Kerala under section 5 
of the States Reorganisation Act, 1956, except as respects things d ~ n e  37 of 1956. 
or omitted to be done before such commencement. 

'15th July, 1960, vide Notification No. S.O. 1724, dated the 6th July, 1960, Gazette 
of India, Extraordinary, Pt. 11, Sec 3 (ii), p. 40 
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